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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL) : (a) and (b).
No, Sir. On the other hand, the Delhi
Vegetable Oil Traders’ Association had in
rcprescntation stated that the price of
mustard oil fixed by the Government
might not be workab ¢ for consuming
centres duc to transpo tation, inter-State
sales tax and' other cxpenscs.

While fixing the maximum retail sclling
price of mustard oil at Rs. 10 a kg., in-
cluding taxes but exclusive of the cost of
container, all relevant factors were kept
in mind. The Supreme Court has also
upheld the validity of the Mustard Oil
(ﬂicc Control) Order, 1977 of 30-9-1977.

Recovery of Loans advanced by
Empire of India, Unit of LIC

4B97. SHRI PABITRA MOHAN
PRADHAN : Will the Minister of
FINANCE be pleased to state ;

(a) whether the Empire of India Unit,
now L.I.C. had loaned about Rs. 45
lakhs to one Shri Chattu Ram Bhadani
in 1952-53 ;

(b) hehas not returned the loan as yet
in spite of the Bombay and Patna High
Courts orders to do so failing which to
attach his properties;

(c) in pursuance of the Courts order a
house in Jhumritelaiya was put on public
auction and taken by L.I.C. itself in
the year 1965 ;

(d) the courts order has not been im-
femented till today and ncither the said
olding is taken ion of by the L.I.C.

nor the loan is recovered due to manouv-
ering of the person concerned ; '

() Shri Chattu Ram and others still
continue to reside therein without paying
any rent; and

(f) any steps have been taken so far by
Government ﬁ this matter ?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL) : (a) A mortgageloan
of Rs. 2,40,000 was advanced to Shri
Chattu Ram_Bhadanj, a mica merchant
of Jhumaritelaiya by Unit : Empirc of
Indis in April/May 1950.
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(b) Yes, Sir. o

(c) In pumuance of the Court’s ordet
the property was put on Public Auction
ia the absence of outside bidders it
wa656 purchased by the LIC itself in the
1966.

(d) The execution proccedings before
the Hazaribagh Court initiated by
LIC in pursuance of the auction sale were
obstructed by the Judgement Debtor by
raising varjous legal grounds. When the
order for possession was passed by the
Hazaribagh Court, the Judgecment Debtor
a ed to the Patna High Court. When
the appeal had been decided in favour of
the LIC in 1974, thc Judgement Debtor

ade it difficult for the LIC to take pos-
session of the property. LIC, therefore, went
to Hazaribagh Court with a prayer sce-
king court helpin taking possession. The
Court had deputed the %Ixccution Magis-
trate, the Nazar of the Court along with
armed police force. Along with these the
Senior Branch Manager and the Assistant
Branch Manager of the LIC’s Local
Branch Office and other LIC staff pro-
ceeded inorder to take possession of the
property on the 29th July 1977, but they
had to withdraw in the face of violent
obstruction put up by a.large group of the
Judgment, Debtor’s men.  LIC has once
again made a petition o the Hazari-
bagh Courtsecking further Court assistance
and orders in the matier. Qwing to
prolonged exrccution procecedings the re-
covery of the loan is still pending.

(c) Yes, Sir.

(f) The LIC is taking stcps for moving
the Hazaribagh Court for issue of fresh
process for delivery of possession of the
property. The LIC has also written to the
Government of Bihar on gth December,
1977 for necessary assistance in the matter.

Declaraton of Puri and Konark
as Touriet Places .

4898.  SHRI ~ PADMACHARAN
SAMANTASINHERA : Willthe Minister
of TOURISM AND CIVIL AVIATION
bepleased tostate :

(a) whether Government know Puriand
Konark are famous tourist places which
attract visitors not only from India but
also from foreign countrics 5

(b) ifso, how many outsiders visit Puri
and Konark annually by train and Road}
and

(c) when Governmentpropose to declare
Puri and Konark as the tourist places?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Yes, Sir.

(b) According to the Foreign Tourists
Survey conducted in 1972473, 1- 4 percent.
of the total number of foreign tourists to
India visited Puri. The number of foreign
tourists visiting Konark would be less than
1 per cent. The findings of the 1976-77
Foreign Tourists Survey are still awaited.
When received, it will be known whether
the number of foreign tourists visiting
Puriand Konark hasincreased or declined,
No statistics, however, are being maintained
as to how many tourists visit Puri by road
and rail and how many visit Konark by
road.

(c) There isno system by which places
are declared as tourist centres. They are
taken up for development depending upon
theirtouristattractions, the existing tourists
traffic to these places, their potentail
to attract tourists, their accessibility,
whether they lie on the tourist travel
circuit, availability of infrastructural faci-
lities, etc. Puri and Konark are already
well-known tourist centres.

‘ Persons Detained under COFEPOSA

4899. SHRI S. S. SOMANI : Will the
Minister of FINANCE be pleased to state:

(a) whcther therc are some persons
under detention under COFEPOSA at
present ;

(b) if so, the numder thereof , State-wise;
and

(¢) how many of them were arrested
during Emergency and after Emergency?

- THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) : (a) and (b):

Yes, Sir.  As on 17-12-1977, 182 persons
were in actual detention in pursuance of
the detention orders passed by the various

State Governments and the Cental
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Government under the provisions of the
Conservation of Foreign Exchange and
Prevention of Smuggling Activities
Act, 1974. The State-wise positionis as
under:—

Sl State/U. T. No. of
No. persons in
detention
1 Delhi . . . 3
2 Goa, Daman & Diu .
3 Gujarat . . . 85
4 Jammu & Kashmir . 1
5 Karnataka . . . 18
6 Maharashtra . 35
7 Punjab . . . 4
8 Tamil Nadu . . . 12
9 Uttar Pradesh. . . 8
10 West Bengal . . . 7
11 Central Govt. . . 1
TS

(c) Outof 182 personsin actual deten-
tion as on 17-12-1977, 79 persons werc
detained during Emergency (i.c., 25-6-
1975 to 20-3-1977) and 103 were detained
after rcvocation of Emergency.

States Share of Aid received from
International Agencies

4900. DR. VASANT KUMAR
PANDIT :  Will the Minister of FIN-
AN CE be pleased to state @

(a) whether 25 per cent. of the aid
received from International Financing
agencics like the World Bank/and [rom
other foreign countries on specific projects
is passed on to the State Governments;

(b) if so, why is not the entirc aid passed
on to the State Governments for utilisa-
don in the projects ;

(¢) whether 75 per cent. of the project
cost has 10 be met by the State Govern-
ment from the normal Plan funds;





